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'THE HON'BLE SHRI R. RANGARAJAN: MEMBER (ADMN.)

THE HON'BLE SHRI B.S. JAI PARAMESHWAR: MEMBER (JUDL.)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

AT HYDERABAD

1. The Divisional Railway Manager (P),
South Central Railway,
Hyderabad Division,
Secunderabad

2. The Chief Medical Director,
South Central Railway,
Secunderabad.
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Counsel for the Applicant: Mr. K. Vasudeva Reddy

Counsel for the Respondents: Mr. D,F. Paul
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JUDGEMENT
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Heard Mr. K. Vasudeva Reddy for the applicant

Mr. D, Francis Paul for the respondents.

The applicant appeared for interview for the

e~

assistant teacher in the scale of f5.1200-2040 in the o
school &a pursuant to the notification No.HYB/01/95/sC
He was informed by the letter No.YP/594/SCH/bR/Pt%£¥{9

Pt S

Dt.20.6.96 that he has been placed in wait 1ist InSthel

0.A. No,1362/96 Date of decision: 29,11.96
BETWEEN

K. RAJA KRISHNA «« Applicant
_AND

(Oral order per Hon'ble Shri R. Rangarajan: Member (AOMN.)
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Panel for that post subject to his medical fitness.

stated that he underwent the medical examination. The

It is

applicant submits that he was .not informed of the result of

the medical examination.

waaver one finds from the letter

Dt.11.7.96 at page-18 of the OA that he failed to qualify in

0.
the railway medical mamination.

N

No.MO/84/1/Vol.29 Dt.9.10.96 addressed to R-I that Re2

not approve of his appeal for re-medical examination.

It is also seen from |[the letter

did

This 0A is filed praying for a deciaration that the

action of the respondents in not issuing medical fitndss

certificate and posting order to him in pursuance of the appoint-

ment order dated 20,6.86 is illegal, arbitrary and unconstitu-

tional and that consequently direct to appoint him as lper

order Dt.20.6.96.

It is evident from the letter Dt.20.6.,96 that
be considered only for a subsfitute post and for that

post also he is in the waiting list, Posting him even

he will

as a

substituta teacher needs that he should be fit in the apPro-

priate medical category.
the rallway medical authorities had found him unf€it in
appropriate category.

examination was also refused,

But from .the annexjjre it is peen tht

the

It seems that his request for rﬁhedical

However the applicant states that

he does not want remedical examination and th&t he further

Hcs Q2. Sy

submits that the noted cardiologists of Appolloi nd other

cardiologists found him medically fit.

Hence prays for

consideration of hia medical fitness on the basis of tHose

certificates.
consider his case in accordance with the medical rules
railways.and no direction can be given either for re md

examination or reconsideration of his case on the basis
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It is for the Railway medical authoritigs to

of the
dical

of the

o A iu’



o - -D-
private medical certificates obtained by him}

In view of what ls stated above we 4o not seg any
reason to interfere in the orders already passed by the res-
pondents. Hencéfkhe OA is dismissed. But liberty is giﬁen
to the applicant fo approach the railway medical authgrities
of other concerned authorities if he is so advised for

re-examination on the basis of the medical certificates

obtained by him from the cardiologists and other doctors.

If such a request 1is recejived the railway medical
authorities may consider his request in accordance with the

law,

The O0.A is disposed of as above at the admission

stage itself. No costs.
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(B S.~JAI PARAMESHWAR) (RA - RANGARAJAN)
MEMBER (@.J | MEMBER (ADMN )

I
/ |
Dated: 29TH NOVEMBER 1966 9?"‘/@

Dictated in the open court
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Cepy te:-~

1. The Divisional Railway Manager(P), South Central Rly,

Hyderabad Divisien, Secunderabad.

2, The Chief Medical Director, South Central Railway,

secunderabad,

3, One cepy to Sri, K.Vasudeva Reddy, advecate,
4, One cepy te Sri. D.Francis Paul, SC for Rlys
5, One cepy to Library, CAT, Hyd.

6, One spare CoOpys.

Rsm/=

CAT, Hyd.

3, CAT, Hyd,
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